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D;aarioi Cerreiirl, i'lirics and Ccol{)Ay $9pill-l*ent ii;)11:lna
30-Bays Buildins, 5e{9I17, cll{!igjlll

Registered
::rnr

The Dir.rctor General,

Mines & Ceology Departmcnt, llaryana
30 Bays buildinE, Sector-17,
Chandigarh.

::
Sh. Kulvinder Singh S/o Sh l rilochan Singh,

Prop. ofM/s P. S Buildtcch,34 Vishal Nagar,

Yamuna Nagar-135001

Subject:

Memo No. DMG/llY/Cont/lathlana lllock/YN l\ B 12/2015 /7007o
Dated chandigarh,thc 30 11.2015

Acceptance of the highest bid/ in respect of Sand minor mineral
mines of "lathlana Block/YNR B 12" having Tentative Area of 101.27
hectares in the district Yamuna Nagar, offered in e_ auction held on
05- 06.11.2015 and issue of Letter of Intent (Lol) - .egarding.

You participated in the in thc e- auction held on 05.11.2015 and 06 11 201S

on the State Government web portal hftps:lltlarvllaeplaru l.goyJl after

accepting the terms and conditions of the auction notice DMG/HY/e

-{uctton/YNR/2015/8241 dated 30.09.2015 in order to obtain mining contracts of

minor mineral mines/block of the district Yamuna Nagar' You offered the highest

::: .: Rs. 09,34,50,000/- llts. Ninc Crore thirty foul ]akhs fifty lhousancl onlyl per

:i.-uxr, against the Reserve Pricc of Rs. 09,34,00,000/' pcr annum, for obtaining the

ii!:::rg Contract of Minor Mineral block namcly 'lathlana Block/YNR B 12' for

:\iraciicn of Sand having tentativc arca of 701.27 hectarcs. l he details of the khasra

:'.::':l-'ers ofth. tentative area undcr abovc said Mining lllock is attached as Annexure

I You are hereby informed that the Statc Government has acccpted the highest bid

:r Rs. 09,34,50,000/- [Rs Nine crore thirt]' four lakhs fifty thousand onlyl pcr annum

:rlredbyyou in respect ofthe abovesaid minor mineralblockof 'lathlana Block/YNR

B 12'under the provisions ol the Ilaryana lvinor Mineral Concession, StockinS,

;=nsportation of Mincrals & Prevention of Illegal N4ining llltlcs'Z012 (State Rulesl'

-lacordingly, you have become the successful bidder in rcspcct of'Jathlana Block/YNR

B 12'ofthe districtYamuna Nagar.

3. The State Government having acceptcd the aforemcntioned highest bid offered

by you, the Department is pleased to issuc this l,cttcr of lntent [l'ol) in your favour in

respect of the Mining Block/arca namcly 'Jathlana Block/YNR B 12' subiect to tbe

following terms and conditions:
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tD

30-Bays Building, S( (tot . 17, Cha,ndig.rr h.

The period of contract shall l)c 10 years and dlc sanlc sllnll cor orcnce with

effect from the datc of granl of cnvifonmenlsl clearancc by compctent authority

or on expiry of a period of 12 months from lhe date of this communication of

acceptance ofhighestbid/ issuance of"Letter oflntent", whichever is earlier;

You may notethat the detail ofthe area ofthe mining blocks is tentative and was

notified "on as is where is basis" [refer condition no.4 ofth€ notice) ln case of

any inadvertent mistake, if any, the salne would be rectifiod/ corrected before

execution ofthe agreement (refer condition no 3 ofthe notice).;

No request regarding reduction in bid amount on account of rcduction in

land/area of the Mining block, including due to change in description of khasra

numbers/location etc. at any stage will be entertained on any Sround including

loss/reduction of arca for mining on account of cornpliancc of applicable

laws/restrictions. Needless to state that this also includos thc changes, if any, as

per condition no. 3 of auction notice.

The amount of the highest succcssful bid i.e Rs 09,34,50,000/- IRs Nine Crore

thirty four lakhs fifty thousand onlyl pcr annum shall bc the "Annual Contract

Money" payable by you as the contractor in the manner prescdbed in the

contract agreement to be executed on [orm MC 1 appcnded to State I{ules;

Directut Crneral, Pl;ncs.ir!ri L, ul'Jg] Dr'p.iil't,*','i lln' v'r.'a

of 25o/o orl

amount of

Sr. No. Year ofthe Contra
1 first Year
2 Second Year
3 Third Ycar
4 Fourth Year
5 Fifth Year
6 Sixth Year
7 Seventh Year
B Ei hth Year
9 Ninth Year
10 Tenth Year

As per the tcrms and conditions of the grant, you are liable to deposit

Rs. 02,33,62,500/- i.e. equal to 25o/o of the annual bid amount as "security

deposit" out of which you have alroady dcpositecl an amount ofRs. 93'4S,oo0/'

(Rs. Ninty three lakh forty five thousand only) i c equal to 10% ofthe annual bid

iii)

(iiD

IivJ

Iv] money shi

cc years, ,

bc as per (

The above said annual contract

completion of each block of thr

the annual contract money shall

rate

wise

aii bc incrcascd at the

Accordingly, thc year-

details givcn below:

fd I ennu.t io"t.i
I rri. og,:la^m
I rr.s. o4,j+sc
I R'. os31sc
T n'. i i,Zs,rz
I n'. rr,eEii
L tL't i.!c,r,

lls.14,60,1:
I lls. 14,60,1:

I rr.. r+,eo,rl
I ni rt,2i.ii

ct
000/-
,000/-
,000,/-
,500/-
500/-

2s/-

t"D

vage 2 ot I
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/ liiectoi General, Miner anri (ieologl,, DepartmeFt Halaj/^na
30-Bays Building, Scctor-17, Chnndigarh.

amount as'initial bid sccufity' irflcr lhc .(JlrclLrsion of c auctior). lhe balance

amount of Rs. 01,,40,77,500/- oi rhe bid sccurity i.c. 150l) of rhc annual bid

amount alongwith one month's advancc contract moncy shall 5e dcposited

before commencemcnt oithe mining opcrations of bcfore expiry ofthe period of

12 months, whichever is eaflicr;

lvii] You shall executc an Agrecmcnt Dood in Irorn MC-] appcnded to the llaryana

Minor Mineral Conccssion, Stocking, l'ransportatjon of Mincral & Prevention of

lllegal Mining Rules-2012 [thc Statc Ilulcs 20-12) within a pcriod of90 days from

the date of issuance ofthis communication/ grant of l,ol;

[viii] It may be pointed out that as pcr cxisting applicablc rates the contract

agreement had to be cxccutcd on Non ludicial Stamp papers worth

Rs.37,54,100/- (Rs, Thirty Seven lakh fifty four thousand one hundred

only). However, you are awarc that M/s 0m Minerals, onc of the Lol holders

(who participated in the auctions held in Dccembcr 201:J) has filcd a CWP

No.7991 of 2014, before the Hon'blc Punjab & llaryana lligh Court. Iiurther a few

other similarly s;tuated Lol holders have also filed scparate CWP'S before the

Hon'ble Punjab and llaryana lli8h Court challcnging de'nand/ levy of Stamp

Duty on execution of'Contract ngrecment'. Ihc said mattcr is still pending for

adjudication. Accordingly, the present auction was conducted subject to outcome

of said cases. Therefore, the charging of stamp duty for the execution of

contract agreement shall be as per final outcome ofthe said CWP'S.

(ix) The Contract Agreemcnt would also bc reqLrircd to bc got Ilegistered on

payment ofthe applicable Rcgistration foo;

G) In case you fail to execute the Agrccmcnt I)ced within thc prcscribed period of

90 days, this Lol shall be deemed to havc bcen rcvokocl and thc amount ofinitial

bid security deposited at thc time of auction shall bc forfcjtcd. Furthet the

balance amount of 15% towards the bid sccurity, amounting to Rs.

07,+0,77,5O0 / - bcing the 150/o of the annual bid arnount, shall be recovered as

arrears of land revenue and, you, as thc Lol holdcr/ dcfaultcr, shall bc dcbarred

from participation in any futurc auctions for a pcriod of 5 ycars;

You shall also furnish a solvent surcty for a slrm equal to the amount of the

annual bid for execution of thc ngrccmont. In caso thc surety offered by the

contractor(s) during the subsistcncc of lhc conlract is not founcl solvent, the

[xiJ
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Di! aaiiji Geiiefal, MiDes and ('eoiogy i-,cpari!Deni !ia!')/:!na

3 q:Ery9qY1l! i ng, ScctorlT' Chandig'rrh

contractor(s] shall offer anothcr solvcnt surrty :r0d :l sr'rp!l'mcDrary

be exccutcd to this effcct;

deed shall

(xii) Aftcr excctltion of Agrecmcnt' cithcr bcforc commcnccmcnt of the minlng

operation or before expiry of thc period of 12 months fiorn thc dare of issuance

of this l,ol, whichcver i5 carlicl, in casc of failurc to deposit the balance 1syo

amounttowardssecurltylasrequilc.lunClcrclausc(v)abovcltheacceptanceof

bid/issuance of Lol/execution of agrcement shall bc docmed to have been

revoked and 10y0 amount depositcd towarcls as initial bid sccurity at the time of

auction shall stand forfeitcd ljurthcr' un_paid l5yo amount towards security

shall be recovered as arrears of land revcnnc and you shall debarrcd from

participation in any subsequcnt bids for a per'od of5 ycars;

lxiii) You shall be liable to deposit the contract moncy in advancc at monthly intervals

as per provisions of Contract Agrccment i e from thc date of commencement of

the contract Agleement;

(xiv) YotL shall also dcposit/ pay an additional amount cqual to 10% of the due

contract nroney along with thc monthly installmcrlts towards the'Mines and

Minerals Development' Restoration and Rehabilitiltion Fund'

[xv) You shall also be liable to pay advance incomc tax as pcr provisions of Section

206(cl of income tax act in acloition to contract moncy' payablc as per terms and

conditions of contract agrcemenr'

[r1i) On enhancement of the contract money with thc cxpiry of cvery three years

period, you shall deposit the balancc amount oi sccurity so as to upscale tne

securiq/ amount equal to 2570 of thc reviscd annual contract money as

applicable for onc year with respcct to thc next block ofth'ce years No interest

\vhatsoever, shall be payable on the sccurity amount dcposjted lrnder the

prescribe'l security head ofthc governmcnti

[\r'ii) You shall prepare a Mining Plan along with thc MiDc Closurc P]an Iltrogressive &

Final) as per chapter 10 of thc State llules for thc "N4ining lllock" and shall not

commence mining operations in any arca exccpt in accordrncc with such Mining

Plan duly approved by an officcr aLlthoriscd by thc l)ircctor' mincs & Ceology' ln

this behalf

Furiher, the actual nrining will be allowod to bc

En\.ironnrental Clearance is obtained by yntr as thc

commcnccd only after Prior

l,ol holdlrr/nlining contractor

Page 4 ol7
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Director G^eneral, Mines and Ceology Departmcnt Ha!.yana
30-Bays Building, Sector_1 7, Chantligarh.

for the Mining Block from tllc (bmpctcnt Authority as pcrmitted Dy rhe
competent Authority required undcr IjtA notification darcd 14/g/2006, as
amended from tjme to time by thc N4oll&lj. G(,1 antl guidclines/ circulars issued
in this behalf;

lxix] The Mining contractor to whom mining rights havc bccn granted through this
contract would also be liable to pay the following to the landowners ro
undertake mining operations:

[aJ Annual rent in respect ofthe land arca blockcd under the concesston
but not being operatcd, and

[b) Rent plus compensation in respcct ofthc area uscd for actual mlnlng
operations,

(r,) The amount of annual rent and the compcnsation shall be settled mufually
between the landowner and the mlntng contractor. ln case of non_settlement of
the rent and compensation, thc same shaI be dccidcd by the District collector
concerned in accordance with thc provisions contained in Chapter 9 of the
''Haryana Minor Mineral Concession, Stockin& and ,l.ransportation 

of Minerab
and Prevention oflllegal Mining Rules, 2012,,;

ood) The total mineral excavated and stacked by tho concession holder within the
area granted on mining contaact shall not cxcccd two t;mcs of the average
monthly production as per approved Mining lrlan at any point of time;

oodi) The Mining Contractor shall not stock any mincral outside the concession area
granted on mining contract, without obtaining a valid liccnse as per provFions
contained in Chapter 14 ofthe State llules;

06iii) The contractor shall not carry out any mining operations in any reserved/
protected forest or any arca prohibitod by any law in force in Indla, or
prohibited by any authority without obtaining prior pcrmission in writing from
such autlodty or officer authorized in this behalf. In case of refusal of
permission by such authority or offjccr authorizcd in this behalf, contractor(s.)
shall not be entitled to claim any rclicf in payment of contract money on this
account;

(Ddv) Following are the generar/ special conditions appricablc for excavation ofminor
mineral[s) from river bcds in ordcr to cnsurc safcry of rivcr-beds, structures and
the adjoining areas:

\,
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Directol General, Mines and ceology Departnrcnt Haryana
30-Bays Building, Sector-17, Chandig rh.

(al No mining would be pcrmissiblc it a rivcr-bcd up to a distance of five

times of thc span of a bridge structurc on up-strcam side and ten times

thc span of such bridqc structur,.on d,'wn.sLroJm side, subject to a

minimum of 250 mctcrs on thc up-strcam sidc anci 5OO meters on the

down-stream side;

There shall be maintained an un-mincd block of 50 mcters width after

every block of 1000 mcters over which n)ining is undertaken or at such

distance as may be directcd by thc I)ircctor or any officer authorised by

nrm;

tcl The maximum depth of mjning in the rivcr-bcd shall not exceed three

meters from the un-mined bed lcvel at any point in time with proper

bench formation;

Mining shall be restrictcd within rhc ccnrral 3/4th w'dth of the river/
nvuleq

No mining shall be permissible in an arca up to a width of 500 meters

from the active edges of embankments in casc of river yamuna, 250

meters in case of Tangri, Markanda and Ghaggar and 100 meters on

either side of all other rivers/ rivulers. ['l'his clause is applicable for

mining outside river bed area);

Any other condition(s), as may bc rcquircd by tho Irrigation Department

of the state from time to timc for river-bod mining in consultation with

the Mines & Geology Department, may bc madc applicable to the mining

operations in river-beds.

oofi/) A safety margin oftwo meters (2m] shallbc maintainc(i abovc the ground water

table while undertaking mining and no mining opcrations shall be permissible

below this level unless a spccific permission is ohtaincd from the compercnr

authority in this behalf Furthcr, the dcpth of cxcavatjon of mineral shall not

exceed nine meters (9m) at any point of timc. (This ctause is applicable for
mining outside river bed area);

{svi) The contractor shall not undeftake any mining opcrations in the area granted on

mining contract without obtaining requisite pcrmission from the competent

authorityas required for undertaking mining opcmtions undcr relevant laws;

(bl

I
tdl

(")

(0
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<)

Director General, Mines and Geology Ilclrarrtijtrrrt HarVana
30-Bays Building, Seclor-17, Ch.rD(t;i ,,r h.

(xxvii) The contractol shall bc undcr obiigation to carr), oul nlining in accordance wrrn
all other provisions as applicablc under thc Mincs n ct, 1952, Mines and Mjnerals

lDevelopment and Regulation) Act, 1957, Indrrn tjxnttl,irvcs Act, 1884, Forest

[Conservation) Act, 1980 and Environmcnt (Protcctjon] Act, 1986 and the rujes
made thereunder, Wild Life [t'rotection) Acr, 1972, Water (prevention anq

Control of Pollutionl Act, 1974 and Air [prevcntion an.l Conrrol of po]lutionJ Act,

1981;

4. Accordingly, for the time being you arc adviscd to srrbmit the IJraft Conrracr
Agreement on Form MC-l (in Five copics) appcndcd |o the Srarc llules-2012, on plain
papers along with other requisite documcnts including a solvcnt surety(sl for a sum
equai to the amount ofthe annual bid for cxecution ofthc agrccmcnt, within a period of
90 days from the date ofissuc ofthis bid acceptancc Ictkrr an(l tho Lol. you should also

furnish an affidavit to the effect that you will immcdjarcly dcposit thc requisite sramp
duty as per out ofthe related Court cascs as statcd undcr pam :l (viii) abovc.

M
for 1)ircctof (icncral Min & Geology,

tlaryana.

EndstNo. DMc/HY/Cont/Jathlana Block/yNl\ U 1Z / ZO1 S / Datedl
A copy is forwarded to the following for information and necessary action

Dleaser

1. TheChairman, HaryanaState pollution (jontrol Bo:rf(t. I)anchkula.
2. The Deputy Commissioner, yamuna Nasar.
3. The Mining Officcr, Mincs & Ceology t)cnrfl nr,.nt, y.rmuna Nagar.

_rl _
Mining 0fficet

for Dircctor'{;cncral Mines & Geology,
Haryana.

Page 7 oI7
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HARYANA STATE POLLUTION CONTROL
BOARD

SCO-131 Sector-17, HUDA Jagadhari Ph.01732-
200137 Email:- hspcbroyr@gmail.com

 E-mail: hspcb@hry.nic.in
                                                                                    

 
 To.
                M/s :P S Buildtech Jathlana block YNR B 12
                Jathlana and Dhakwala Radaur Yamuna Nagar

                                                                                    
Subject: Grant of consent to operate to M/s P S Buildtech Jathlana block YNR B 12.
              Please refer to your application no. 69146958 received on dated 2024-06-24 in
regional office Yamuna Nagar.With reference to your above application for consent to
operate,M/s P S Buildtech Jathlana block YNR B 12 is here by granted consent as per
following specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 313100424YAMCTO69146958 Dated:07/08/2024

Consent Under  BOTH

Period of consent  01/10/2024 - 30/09/2025

Industry Type  Mining and ore beneficiation

Category  RED

Investment(In Lakh)  500.0

Total Land Area(Sq.
meter)

 1012700.0

Total Builtup Area(Sq.
meter)

 1012700.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  0.5 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  septic tank

2.	Trade  0

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks  1

Height of stack

1. NA

Emission parameters

1. SPM 100 mg/m3

Product Details

1 .  S A N D  M I N O R
M A T E R I A L

3600000 TPH
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Regional Officer,  Yamuna Nagar

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,

Capacity of boiler

1. NA  Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. NA

Raw Material Details

Sand Minor Mineral 3600000 TPH
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quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  
17. Industry should adopt water conservation measures to ensure minimum consumption of
water in their process. Ground water based proposals of new industries should get clearance
from Central Ground Water Authority (CGWA)/ Haryana Water Resources (Conservation,
Regulation and Management) Authority (HWRA) for scientific development of precious
resource.
18. The industrial/non industrial sector projects shall develop green belt (as applicable) in its
premises including periphery, entry and exit, as per notifications/conditions of EC/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone crushers, hot mix plants, mineral
grinding units, screening plants and brick kilns etc., the unit shall develop adequate green belt
and erect barrier/barricade/boundary wall as applicable, as per notifications/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. 
19. The unit shall develop paved or hard surfaced approach road to the site of unit (including
the storage site, if it is at different place) from the nearest public road for transportation of raw
material/final product. 

Specific Conditions :
                                                                                    

 1. That the unit will submit A/R within 30 days after resuming its operation and the unit will
not operate before intimation to this office.
2. Unit will comply the Order of NGT, New Delhi vide Dated 01.06.2016 & 06.06.2016 in the
case of the OA NO 184/2013, 176/2016 & 272/2016 in the case of GURPREET SINGH
BAGGA vs MoEF & CC and subjected to final outcome/decision of the court.
3. Unit if found involved in illegal mining CTO so granted will be revoked.
4. Unit will abide the directions/ orders of Hon’ble Supreme court /High Court/NGT/any other
court.
5. Unit will run and maintain the APCM & green belt.
6. The CTO is granted under Water Act 1974/ Air Act 1981 and if any violation reported
against the unit at any stage, the closure action as per provisions of section 33 A of Water Act
1974 or 31 A of Air Act 1981 or under other relevant sections will be taken against the unit
apart from prosecution against the unit and its partners/ proprietor/ stake holders /responsible
person and unit will also be liable to pay the Environmental Compensation for the damage
caused to the Environment because the act of omission and commission by the unit.
7. The project proponent will carry out the mining by open cast mechanized method. Light
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weight excavator will be used for digging and loading of minerals and tippers.
8. Unit will implement the Environment Management plan and will submit the recurring cost
involved as per EC Condition and will also submit the detail of 5 persons engaged for
implementation of Environment Management Plan.
9. Unit will submit the details of permission from CGWA if withdrawing ground water.
10. The mining operation shall be restricted to above ground water table and it should not
intersect with ground water table.
11. The excavation will be carried out upto maximum depth of 3 meter from the surface of
mineral deposit and not less than 1 meter from the water level of the River channel which ever
reached earlier.
12. CSR activities by companies including the mining establishments has become mandatory
upto 2% of their financial Turn-over, Socio Economic Development of the neighbourhood
Habitats could be planned and executed by the Project Proponent more systematically based on
the “Need based door to door survey’ by established Social Institutes/Workers. The report shall
be submitted to the Ministry of Environment & Forest and its Regional Office located at
Chandigarh on six monthly basis.
13. To maintain safety and stability of Riverbanks i.e. 3 meter or 10% of the width of the River
whichever is more will be left intact as no mining zone.
14. No stream should be diverted for the purpose of sand mining. No natural water course and/
or water resources are obstructed due to mining operations.
15. Restricted working hours. Sand mining operation has to be carried out between 6 am to 7
pm.
16. The mineral transportation shall be carried out through covered trucks only and the vehicles
carrying the mineral shall not be overloaded. Wheel washing facility should be installed and
used.
17. Unit will comply with the traffic management plan.
18. Unit will do the sufficient no. of plantation as per commitment in EC.
19. Unit will provide the sufficient no. of sprinklers system and will maintain the same to for
dust suppression and unit will also provide dedicated vehicles/tankers for water sprinkling.
20. Unit will comply the various conditions of Environment Clearance/LOI/NGT/Supreme
Court order time to time.

 

Regional Officer, Yamuna Nagar

Haryana State Pollution Control Board.

VIRENDER 
SINGH PUNIA

Digitally signed by 
VIRENDER SINGH PUNIA 
Date: 2024.08.07 
18:17:54 +05'30'
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